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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW 

Original A??lication Ho. 575 of 1992

Smt. Alka Bhargava ....................................................  Applicant

Versus

Union of India & O th e rs ........................................Respondents

Hon’ ble Mr. Jufetice U.C.Srivastava,V.C.

Hon’ blQ Mr. K. Obavva, Menfc>er (A) ______

( By Hon’ ble Mr. Ju&ice U.C.Srivastava,V.C.)

The applicant who is the resident of city of 

Lucknow ap^aared for the examination of the Indian Forest 

Services from Lucknow hell by the Union Public Service 

Commission, her centre v;as at Lucknow and call letter was 

also received at Lucknow and thereafter, the result was

announced, it was found that she has been selected. The
t

training was also taken ^  Uttar Pradesh, but she was 

allocated^the State of Assam. According to the applicant 

as per roaster ^ i n t ,  she could have been allocated onlytT 

the State of Uttar Pradesh and not state of Assam where 

against her wishes she has been posted in the year 1989 

after completing 2 years of training period?, " ^ e  applicant 

has filed the representation on 21.2.1991 against the same 

before the Union of India, her representation has been 

rejected on the ground of delay and laches.

2. Sri Asit Kumar Chaturvedi learned counsel for the

respondents raised the preliminary objection that this 

tribunal has no jurisdiction as the cause of action accrued 

at Assam or accrued at Delhi and further the representatio: 

having been rejected on the ground of delay and laches, aj 

such her case can not be decided on merit. As far as the 

question of jurisdiction is concerned, there is no denial!
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of the fact that the applicant is the resident of the 

city of the Lucicnow and she api;::®ared in the exami ration 

at Lucknow and after sele*ction, she under took training 

in the state of Uttar Prac"e«5h itself and thereafter, 

the cadre of Assam and Mec^alaya has br>en allocated, 

though according to the applicant even under the regulatio 

ns 5=:he was only entitled for the State of Uttar Pradesh. 

Thus, part of the causa of action accrued to the 

applicant in the State of Uttar Pradesh of which she is 

the resident and received the training from where, she was 

asked to join at Assam and Mei^nalaya. Accordingly the 

preliminary objection is over ruled.

2. The applicant has stated in her application

that after waiting for the result, when result was declared 

■She made the representat jon. Ctoviously, the delay was 

more than 1 ^ear^. As the* representation was filed 

within a period of 2 years from the date of her posting 

in the State of Assam and I^ghialaya, Everybody can not be 

supposed to be litigation minded and an officer who 

entered in the service is to be cautious enou^ not ^  

litigate with the government the moment one entered

into the service, in case, she was waiting for the result 

and thereafter filed the representation, it can not be said 

that her representation was highly delayed. Accordingly, 

the rejection of her -(-pr;̂  sen tat ion on the ground of delay 

and 1‘̂ chestunwarranted. The application is allowed and the 

ord;>r (fated 5.11.1991 rejecting her reipresentation ip 
«■

qu^hcd , and the re-oondents are* directed to dispose of the
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rporcscntation of the dpplicant within a period of two 

months by a reasoned and speaking order taking into 

consideration the decision of Chandigarh Bench in Miss 

Ravneot Kaur, an I .A .C . Probationer of the 193G batch,

( 0.A-. No. 42 of 1989 decided by the Chandigarh Bench 

on 10.8 .1990 ) aqainst which "^.L.P. was also disTiissed. 

With th«"€* observations/ th£i application is dipposed of 

finally. No order as to costs.

Vice-Cha ir man

Lucknow Dated* 3 .1 .1993 .

(RK?W)


